IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 4970 OF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 16899 COF 2011 @ CC NO. 8960)

STATE OF RAJASTHAN & ORS. ... APPELLANTS
VERSUS
MAHI LA MANDAL ( UDAI PUR) ... RESPONDENT

WTH C A NO 4971 OF 2011 @S.L.P.(C)NO 16901 OF 2011 @ CC NO 9390
ORDER

Del ay condoned.

Leave granted.

Heard | earned counsel for the appellants. The short
gri evance which has been articulated by | earned counsel for the
State is that the Rules canme into force from 1st January, 1993
and the benefit could not have been given from earlier period.
W agree with |earned counsel for the State. W nodify the
i mpugned  j udgmnent accordingly and di rect t hat t he
respondent (s) would be entitled to benefits from 1st January,
1993.

W are quite conscious of the fact that we are
passing this order without giving notice to the respondent(s)
because the controversy is very limted and giving notice would
cause rnuch greater financial hardship for the respondent(s).
In this view of the matter, we are passing this order in
absence of the respondent(s). In case the respondent(s) is/are
still aggrieved then the respondent(s) would be at liberty to

approach this Court.
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Wth this nodification, the appeals are disposed of.

No costs.
................... J.
( DALVEER BHANDARI )
................... J.
( DEEPAK VERMA)
NEW DELH ;

4TH JuLY, 2011



